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(iv) Reported assult by anti-social 
elements on two M.L.A.s and a Chief 
Councillor in Barapeta (Assam). 

SHRl SANTOSH MOHAN DEV 
(Silchar): I would like to draw the 
attention of the hon. Home Mmister 
about a news items published in all 
India newspapers regarding an assault 

On. 2 MLAs and one Chief Councillor 
in Barapeta (Assam). It is a matter 
of serious nature. It seems now the 
anti-social elements have s~arted their 

unlawful activities against the elected 
representatives of the people. More. 
news abOut threats to the leaders of 
political organisations who have aC-
cepted 1971 as the cut-off year for 
detecting foreign Infiltrators are com-
ing to us. 

Wil~ the Minister of Home Affairs 
assure the House that leaders and 
elected public representatives of 
different political organisati'Ons would 
'be given proper security by the Cent-
ral Reserve Police and the govern-
ment will take stern action against 
thou~ elements who are responsible 
f()r this? 

12.31 brs. 

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPER-
TY (AMENDMENT) BILL 

T!i'E MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): Sir, 
1 beg to movE":· 

''That the Bill further to amend 
the Requisitioning and acquisition 
of Immovable Property Act, 1952, 
be taken into consideration." 

... 
The power of the Government to 

take private property for public use 
is a well .. established fact. In justift.,.. 
cation of this power, two maxims 
namely, 'regard for public welfal'e is 
the highest law' and that 'pub:ic lleces-
s'ity is greater than private necessity', 
are geneTally cited. 

It may be recalled that the power 
of the government to requisition and 
to acquire such requisitioned immo-
veable property, has been in existence 
for about four decades in our countlT 
continuously. This POWE:T was first 
conferred on government under the 
Defence of India Act, 1939. On the 
lapSe of that Act in September 194tl.. 
after the end of the Second World 
War, the prope~ties requisitioned 

under the Defence of India Act conti-
nued to remain under requisition 
under the enactment of the Requisi-
tioned Land (Continuance of P(nvers) 
Act, 1947. Subsequently, Parliament 
enacted the Requisitioning and Acqui-
sition of Immovable Property Act, 
1952, whIch, in addition to conferring 
the power of requisitioning and acqui-
sition of immovable property on 
Government, provided that the pro-
perties requisitioned under the De-
fence of ,India Act, 1939 shal~ be deem-
ed to be requisitioned under tht 
Act of 1952. The Act, which came 
into force On the 14th March, 1952, 
was initially to remain in operation 

for a period of six years from that 
date but its duration was extended 
from time to time. The Requisition-
ing and Acquisition of Immovable 
Property (Amendment) Act. 1970:, 
which came into force on the lItb 
Marcht 1970, made it a permanent 
measure but restricted the period for 
which the requIsitioned properties 
could be retained under requisition to 
three YE:ars from the commenceme~t 
of the Amendment Act in the case of 
properties requisitioned before au. 
commencement and in case of act" 
property requisitioned after_ --------------------------

-Moved with the recommendation of the President. 




